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MADHYA PRADESH BILL
No. 7 or 2012.

THE JAWAHARLAL NEHRU KRISHI VISHWAVIDYALAYA (SANSHODHAN)
VIDHEYAK, 2012.

A Bill further to amend the Jawaharlal Nehru Krishi Viswavidyalaya Act, 1963.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third year of the Republic of
India as follows ——

Short title and 1. (1) This Act may be called the Jawaharlal Nehru Krishi Viswavidyalaya (Sanshodhan)
Commencement.  Adhiniyam, 2012.

(2) It shall come into force on the date of its publication in the official Gazette.

Amendment of 2. In Section 20 of the Jawaharlal Nehru Krishi Viswavidyalaya Act, 1963 (No. 12 of

Section 20. 1963), for the words, figures, letter and bracket “he shall be a member of the State University
Service constituted under section 15-C of the Madhya Pradesh Vishwavidyalaya Adhiniyam, 1973
(No. 22 of 1973)”, the words ‘“‘he shall be an officer not below the rank of Additional Director
of Directorate of Farmer Welfare and Agriculture Development™ shall be substituted.

STATEMENT OF OBJECTS AND REASONS

With a view to efficiently run the Agriculture University in the State, it is necessary that the Registrar of
such University should be an experienced officer of the Farmer Welfare and Agriculture Development Department.
Therefore, it is decided to make suitable amendment in Section 20 of the Jawaharlal Nehru Krishi Viswavidyalaya
Act, 1963 (No. 12 of 1963) so that the Registrar of the Jawaharlal Nehru Krishi Viswavidyalaya, Jabalpur shall
be an officer not below the rank of Additional Director of the Directorate of Farmer Welfare and Agriculture

Development.

2. Hence this Bill.

BHOPAL : DR. RAMKRISHNA KUSMARIYA
DATED the 14™ March, 2012. Member-in-charge.
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